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M.A.No.135/1999 
(0.A.655/97) 

Present : HOn'ble Mr. D..Purkaystha, Judicial Member 

ASHIMAR2NI MUKHERJEE 

vs. 
• 

UNION OF INDIA & ORS. 

For the applicant : Mr. B. C.atterjee, counsel 

For the respondents : Mr. P.K, Arora, counsel 

Hpr. on : 11.3.99 	 0rdeQa9 
ORDER 

Heard id. counsel for both the parties. ant. Ashimarani 

Mukherjee wife of Late Amiya Kmar Mukherjee, Exe-Driver/Dhanbd 

filed the O.A.No. 655 of 1997 se&d.flg directions upon the respdts, 

to quash the impugned order of terTninationAof her deceased husband 

on various groinds mentioned therein. Thereafter, she filed 

the M.A.No. 135/99 pryaing for directions upon the respondents H. 
H 

No.2, the L.visional Railway Manger, Eastern Railway, Dhanad 

to make irreidate payment of Provident Fund money to her as 

,contributd by her decease&imsband during his service period. 

2. 	 counsel Mr. P.K. Arora appears on behalf of the 

.. 	 respdts. Respdts. did not file any written objection in reect 

of M.A.135/99. Mr. Arora appearing on behalf of the resodts. 

smits that the said MA, was filed on 10.3.99 andl has been 

lis.ted for order today and thereby he could not get sufficient 

time for filing reply. 

3. 	Iti3 alleged by the applicant that the respdts. did not 

make payment of P.P.-money though the same has been sanctioned 

by the authority by order C.0.7 No.0580 20 dated 7.8.85. Ld. 

counsel for the applicant sUhT1ts that the said P,F, money has 

not been tendered to the .aplicant as yet. 
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4• 	I have considered the suixnissions made by the id, counsel 

for both the parties. I ani of the view that Providert Fund money 

cannot be w±thi-iid by the respdts. for any reason and the wife 

of the deceased employee is entitled to get the Provident Fund 

money which is lying with the departhient since 22. 12.83 when 

her husband was dismissed from service. The respondents could 

have sent the P.F. money of the hisband of the applicant, to her 

by draft or by money oider. But the respdts. did not follow that 

procedure though the pajment of Provident rd money has been 

sanctioned by the authority as stated by the ld. counsel for the 

respdts. Mr. Arora. Thereby the applicant is also entitled to 

get Interest on the amount of Provident Fund as.per Provident Rules. 

Respondents are directed to make panent of the Provident Fund 

dues with interest to athe applicant as admissible under the Provident 

Fund Rules from the date of sanction of P.F. money i.e.7.8.85 till 

the payment is made. Respondents are also directed to send ti-ia 

said Provident Fund money to the applicant by draft and by registered 

post with A/D after deduction of commi ssion for purchase of draf 

within a period of two months. Accordingly the M.A. 4c1isposed 

of 	awaingno costs. M~N 

VA. 1 	 ( D. PU(AS2HA) 
M'1BER(J) 


